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Central Administrative Tribunal , Principal Bench/
Original APDl ication No.26 of 2000

Delhi , this the -5th day of Sspteoiber, 2000

Hon' b I e Mr . Ku I d IP S i ngh, Mernber (J)
Hon' b I e Mr . _.S. A. T. R i zv i , Member (A.)

Shri G.S.Sharma
-S/'-o Shi' i -S, L . Sharma
r/o H.No.C-23.

.  Easi.Ba I de'v Park , De 1 h i - App I i cant

(By Advocater Shri Jog Singh)

Versus

1 . Chief Secretary
,  Govt. of National Capi tal Territory of Delhi

Shaa'inath Marg,
De I h i

o  rs i I- =,.-> + I--,  u* ) f e 1. o t ,

D i re-c t-ora te of Education
c I c* S e -c i' e t a i" i a t ' ■
De I h i

■3. Dy. Director
Di rec torate of Educat ion
0!d Secre tar i a t

\ ' - Respondents

(By Ad'vocate - Shri Vijay Pandita)

0 R D E R(ORAL)

By Hon'ble Mr.Kuldio Sinah.Member(J)

'Heai"\j bcti: Sides.

2, . .. This O.A has been f i led by a part~t ime teacher

seeking reguIarisation on the basis of a test conducted by

the respondents and also 0!"i the basis of his teachi .ng

experie.nce. , '

.  I t is stated that i i"; tlje written test, the

appl icant was awarded 40.5 marks out of -35, and -S marks out

of maxiiTium 10 marks for .his teaching e.xpei" i e.nc-e. .App I ic^n'

has stated in his O.A that he .has worked for a perio-d of

Hi-o 1 e tnan j oui' yeai^s and tha t a s i m i I ar I y p- 1 ac-ed p^!' '^j'^-n
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nan'se i y Shri Mahesh Chand who also had the teaching

experience of more than 4 years, had been awarded 8 marks

whei'eas he has been awarded only 8 marKS.

4  The stand of the respondents is that appi icant

had not submi tted his teaching experience certificate and,

therefore, appropriate marks could not be awarded to hirn.

We also put a question to respondents' counsel Shri Pandita

as to what is the pol icy regarding awarding of marks in the

written test as wel l as in teaching experience. Shri

Pandita pointed out that the pol icy of the Government is to

give 2 roarks for teaching ex-perience for each completed

yea r .

5. Si nee it is an adm(t ted case that the

appi icant has worked for more than four years, he is

enti t led for t.he award of 8 ftiarks in teaching experience.

The 0..A. is therefore al lowed and impugned order No. 3143

dated 3.3.99 by whicl"! app 1 leant has been awarded 46.5 imarks

including 6 marks for teacfiing experience, is quashed ano

set as i de.

6. We direct t.he .■respondents to review the nsarks

awarded to app 1 icant, an-d award proper marks for his

teaching e;xper ience as having worke-d on pas^ t t in>e basis for

more than four years and consider his case for

regu 1 ar 1 sat i on i f he i s f-ound el i g i b 1 e for such

regu1arisat ion as per Rules. These directions should be

i mp I en'ien ted within a period of two months fr-oiii the date of

eceipt of a copy of this order.

kj^



r- j.

/dkm/

stands disposed of with the above

d j !' e w I ! o I! . rJ o

( ,S.A.T.. .Rizvi )
Member(A)

(  Ku dip Singh )
Member(J)


